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REPO
I N THE SUPREME COURT OF | NDI A
ClVIL ORI G NAL JURI SDI CTI ON
WRIT PETITION (C) NO 527 COF 2011
TRAI NED NURSES ASSOCI ATI ON OF | NDI A ... PETITI ONER( S)
VS.
UNION OF I NDI A & ORS. ... RESPONDENT( S)
JUDGMENT
ANI L R DAVE, J.
1. Hear d t he | ear ned counsel for t
petitioner-Association, t he | ear ned Addi ti onal Solicitor
General appearing on behalf of the Union of India, the
| earned counsel appearing on behal f of Respondent No. 37
i.e., I ndi an Nur si ng Counci | and ot her | ear ned couns
appearing for different States.
2. The petitioner-Association has ventil ated i
grievance with regard to the working conditions of nurses
in private hospitals and nursing hones. The prayers nade

inthis petition read as under
"a) i ssue gui del i nes for i mprovi ng t he
wor ki ng condition of nurses in
hospi t al s/ nursi ng hones;

b) direct all the respondents to adhere to
rified

by
t he gui delines/rules framed by this

Hon’ bl e Court till necessary |egislation

is made by t he Parliament/State
Legi sl ative Assenbli es;

1
i ssue necessary directions to ensure that
nurses working in the private sector are
pai d sal ary equival ent to those working
in Government hospitals;

i ssue necessary directions to t he
respondents to take appropriate action



agai nst hospi tal s/ nursing homes insisting
on bond fromnurses working in their
establ i shnments;

e) i ssue a declaration that the bond system
practiced by hospital s/ nursing homes is
unconstitutional and ill egal

f) i ssue appropriate directions to 1st

respondent to frane necessary guidelines
to i mprove working conditions of nurses
in India;

g) pass any other/further order(s) as this
Hon’ bl e Court may deemfit and proper in
the facts and circunstances of this case
to neet the ends of justice."

3. Upon hearing the | earned counsel and goi ng through

the petition, we feel that the nurses who are working in

private hospitals and nursing hones are not being treated

fairly in the matter of their service conditions and pay.

4. We expect that the Central government will | ook into

the grievances ventilated in this petition, by formng a

Conmittee within four nonths fromtoday. We are sure that
after exam ning the factual situation, if the Conmittee is

of the view that the grievances ventilated in the petition

are correct, the Coomittee will nake its recomendati ons,

SO as to do t he needf ul for i mpr ovenent of wor Ki ng

condi tions and pay of t he nurses wor ki ng in private
2

hospital s and nursing homes within six nmonths fromits

constitution, which can ultima ‘tely be gi ven a form of

| egi sl ation by t he respondent - St at es or by t he Centra

Governnment itself.

5. We are sure that the recomrendati ons of the Committee
shall be duly considered by the Central Governnent and it
shall do the needful

6. We do not propose to give any guidelines, as prayed
for in this petition, as the grievances are to be | ooked
into by the Comm ttee consisting of experts.

7. So far as the grievance, with regard to system of
execution of bonds by private hospitals and nursing hones,

is concerned, the |earned counsel appearing on behal f of



I ndi an Nursing Council has submitted that the said system

has now been abol i shed. Therefore, the said grievance does

not survive.

8. Wth t he af oresai d directions, t he Wit petition

stands di sposed of.

.............. J.
[ANIL R DAVE]

................. J.
[ SH VA KI RTI SI NGH|

................ J.
[ ADARSH KUMAR GOEL]
New Del hi ;
29t h January, 2016.
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| TEM NO. 1 COURT NO. 2 SECTI ON PI L(W
SUPREMECOURTOF I NDI A

RECORD OF PROCEEDI NGS
Wit Petition (C) No.527/2011
TRAI NED NURSES ASSCCI ATI ON OF | NDI A Petitioner(s)
VERSUS
UNION OF I NDI A & ORS. Respondent ( s)
Date : 29/01/2016 This petition was called on for hearing today.
CORAM :
HON BLE MR JUSTICE ANIL R DAVE

HON BLE MR, JUSTI CE SH VA KI RTI S| NGH
HON BLE MR, JUSTI CE ADARSH KUMAR GOEL

For Petitioner(s) M. Romy Chacko, Adv.
For Respondent (s) M. Tushar Meht a, ASG
ua M. Aj ay Sharma, Adv.
Ms. Suni ta Shar na, Adv.
M. S.WA. Qadri, Adv.
for M. D.S. Mahra, Adv.
Ms. Sushma Suri, Adv.
No. 37 (I ndi an M. V.S R Krishna, Adv.
Nur si ng Counci l) M. T. WMahipal, Adv.
State of Assam Ms. Apeksha Sharan, Adv.
M. Ri ku Shar ma, Adv.
M. Navneet Kumar, Adv.
For Ms. Corporate Law G oup, Advs.
State of Bihar M . Rudreshwar Singh, Adv.
M. Samir Ali Khan, Adv. (Not prreset)
State of Haryana M. Atul Mangl a, AAG
M. Sanjay Visen, Adv.
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Sanj eev Tayal , Adv.
Jesal Wahi, Adv.

Vi nakshi Kadan, Adv.

Ms. Hemanti ka Wahi , Adv.

Suryanar ayana Si ngh, AAG Not present)
Ms. Pragati Neekhra, Adv.

G M Kawoosa, Adv.

M. Sunil Fernandes, Adv.
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Sapam Bi swajit Meitei, Adv.
Li nt hoi nganbi Thongam Adv.

Z.H |saac Haiding, Adv.
Ashok Kumar Si ngh, Adv.

Ranj an Mukherj ee, Adv. (Not present)

Pragyan Shar ma, Adv.

Shi khar Gar g, Adv.

T.L.V. Rama Chari, Adv.

K. V. L. Raghavn, Adv.

Hi t esh Kumar Shar ma, Adv.
M. P. V. Yogeswaran, Adv.

K. Enatoli Senm, Adv.
Edwar d Bel ho, Adv.
Amit Kumar Singh, Adv.

Si bo Sankar M shra, Adv.

Ashok Agarwal , Adv. Gen.
Saur abh Aj ay Gupt a, Adv.
Ni shant Bi shnoi, Adv.
M. Kul dip Singh, Adv.

Shiv Mangal Sharma, AAG (Not present)
Ms. Ruchi Kohli, Adv.

Aruna Mat hur, Adv.
Anur adha Ar put ham Adv.
M 's. Arputham Aruna & Co., Advs.

Ashut osh Kumar Shar ma, Adv.
Saur abh Trivedi, Adv.

I rshad Ahmad, AAG( Not present)
M. Abhi sth Kumar, Adv.

V. G Pragasam Adv.
Prabhu Ramasubr amani an, Adv.

K. V. Jagdi shvar an, Adv.
G Indira, Adv.

Vi a Si nha, Adv.
Var sha Poddar, Adv.
M. Gopal Singh, Adv.

5
A Subhahi ni , Adv.
B. Bal aji, Adv. (Not present)
Ashok Kumar Si ngh, Adv.
Hri shi kesh Baruah, Adv.



UPON hearing the counsel the Court made the follow ng
ORDER

The wit petition is disposed of in terns of signed

Reportabl e Judgnent

(Sarita Purohit) (Sneh Bal a Mehra)
Court Master Assi stant Registrar

(Si gned Reportable judgnent is placed on the file)



